Open Court

GENTRAL ADMINISTRAT IVE TRIBUNAL
ALIAHABAD BENCH,
ALIAHABAD,

Allahabad this the day 26 May 1997

ORIGINAL APPLICATION NO. 507 OF 19924

CORAM : Hon'ble Mr, S, Das Gupta, Member (A)
Hon'ble Mr, BJL. Verma, Member (J)

The Divisional Engineer Telecom (Project),
Intergrated Digital Network,
9, Beni Prasac Mérg, Lal Bagh, Lucknow/

sevesee Applicarrt.ﬁ
(By Advecate Shri N,B. Singh)

Ver sus
1, Dalip Ram, S/o Shri Bachhi Rem Arya,
R/o village Chani, P.Os Dewshal,
District-Almora (U.P.)d

2, presiding Officer, Central Government
Incdust rial Trikunal, lith Floer,
Ansal Bhawan, Kasturba Gandhi Mirg,
New Delhi,

3} Assistant Labour Cemmissioner (C),

117, Chandra Nagar Dehradung

4, Secretary Government of India,

Ministry of Labour, New Delhi/

Jesees Respondent s
(By Advocate Shri Suydhir Agarwal)
QRDER (ORAL)
By Hon'ble Mr, S. Das Gupta, Member (&)
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1. This application has been filed by
Divicicnal Engineer Telecom {Project) Lucknow
challenging the order dated 30,9.1991 by which
the Ministry of Lahour, Covernmant cf India
hasjfeferred an Industrial Dispute to the Labour

f Courto

2. In the firet place, it has to be stated
that the Hon'ble Suprema Court has taken a view

in the recent decision that any matter pertaining
te the labour dispute shall not be cognizable by
this Tribunal, Hmfeover. here is a case where
one department of Usion of India is ¢hallengling

an order passed by another department of the

same Jovernment. In our view the Tribunal hes i
no&é&bp@r forum to adjudicate such a dispute.

The annlicaticn is disposed of as not maintainable
pefore us. This, however, does not nreclude the
respondents from taking any other remedial measure,
which is available to them bafere an anpropriate

iegal Forum including the departmental forwa.

3, The stay order passed earlier automatically

atands vacated,
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Momper (J} Marhern (A}

am/




